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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Appeal No. 42 of 2025 (SZ)

Thiru.S.RAJA,

S/0 P.Siddappa,

M/s Siddeshwara Enterprises,

Grace Royal Homes,

No. 45/3, Gobanapalli post and village,

Hosur Taluk,

Krishnagiri District-629002

Mob- 9042404030

Email-Yashwanthrajan.advi@gmail.com ... Appellant
Vs

1.State Level Environment Impact Assessment Authority (SEIAA),

Rep. by its Member Secretary,

No.327 Metros, 9th Floor, Anna Salai,

Nandanam, Chennai- 600 035

Email: seiaamstn@gmail.com

Phone No. 044-24359973

... Respondents

COUNTER AFFIDAVIT FILED ON BEHALF OF SEIAA - TAMIL NADU,
THE 15t RESPONDENT

I, A.R. Rahul Nadh, I.A.S., aged about 3% years, working as Member Secretary,
State Level Environment Impact Assessment Authority, Tamil Nadu (SEIAA-
TN) having office at No.327 Metros, 9th Floor, Anna Salai,
Nandanam, Chennai- 600 035 do hereby solemnly affirm and sincerely state

as follows:

1. Tam filing this counter affidavit on behalf of the 1st Respondent herein and
as such I am well acquainted with the facts and the circumstances of the

case from the records available in this office.

e

Member Secretary
STATE LEVEL ENVIRONMENT IMPACT
gl ASSESSMENT AUTHORITY - TAMIL NADU
el No. 327, Metros, Sth Floor,
—— Aana Salai, Nandanam, Chennai-600 035. \,;_
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2. 1 state that I have perused the appeal and deny the averments and
allegations stated therein except those that are specifically admitted

hereunder and put the Appellant to strict proof of the same.

3. It is respectfully submitted that the project proponent Thiru. S. Raja, had
applied to SEIAA-TN for Grant of Term of Reference for the Proposed Rough
Stone Quarry over an extent of 1.50.0 Ha in S.F. No. 359 (Part) Hosapuram
Village, Denkanikottai Taluk, Krishnagiri District, Tamil Nadu vide online
application no. SIA/TN/MIN/533272/2025 Dated 09/04/2025. This
project is covered under Category "B1" of Item 1(a) "Mining of Minerals" of
the Schedule to the EIA Notification, 2006 as amended.

4. 1t is respectfully submitted that the proposal was placed in the 564"
meeting of SEAC held on 13.05.2025 and the Project Proponent made a
presentation through his consultant during the meeting. Based on the
presentation and documents submitted, “the SEAC noted that the proposed

site

iJFrom kml view, the National Highway is located 70m distance
(approx.) from the proposed project site and quart located at an elevation of
8 m from the highway level.

ii. At a distance of only 70 meters, and elevation of about 8 m, there is a

substantial risk that fly rock during blasting operation could reach the
highway, potentially causing:

a. Physical harm to vehicles and commuters,

b. Physical damage to the road infrastructure,

c. Legal liabilities for the project developers

d. Temporary or permanent disruptions to traffic flow.

This risk is unacceptable for an infrastructure element as vital as a highway.

Therefore, SEAC after detailed discussion decided not to recommend the
grant of Terms of Reference (TOR) for the above said reasons. Hence, the
Committee decided to close and record the file.”
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5. It is respectfully submitted that the proposal was subsequently placed in
the 836" meeting held on 13.05.2025.

“The Authority noted that as per TNMMC Rules, 1959, a safety distance of 50m
is to be provided from any public roads. However, it was observed from SEAC
minutes that the proposed site is at a distance of 70m from the road/ highway.
Hence, the Authority decided to refer back the proposal to SEAC-1 for re-
consideration for the above mentioned reasons.”

6. It is respectfully submitted that the proposal was subsequently placed in

the 5834 meeting held on 30.06.2025.

“The Committee carefully examined the previous history of the proposal
and query raised by the Authority.

The Committee is of the view that

.. The fly rocks ejected during blasting can travel distances well beyond
100m under certain geological and operational conditions, especially in the
absence of adequate natural and artificial barriers. Moreover, this proposed

quarry is fresh on a virgin hillock of elevated terrain.

ii. Even if the TNMMC Rules, 1959 permits a safety distance of 50m from
any public roads, this individual proposal can still be exempted considering
the safety of the public passing through the National Highway.

tii. The proposed site lies only 70m (approx..) from the NH and blasting
operations pose a well-documented risk of fly rock up to or beyond 400m
as per DGMS Circular No.2 of 2003.

w. Given the inherent risks associated with blasting operations, particularly
the potential of fly rock to travel unpredictable distances beyond the blast

zone, this proximity poses a significant safety hazard.

Hence, in the interest of public safety and risk to life against fly rocks during
blasting, the Committee decided to re-iterate the earlier decision of not

recommending this proposal for grant of Terms of Reference.”
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7. It is respectfully submitted that the proposal was subsequently placed in
the 855t meeting held on 18.07.2025. In view of the SEAC
recommendation in 583 meeting “Hence, the Authority decided to close
and record the file.”

8. It is respectfully submitted that the rejection of TOR was on 24 /07 /2025.

9. It is respectfully submitted that the proponent has submitted a
Reconsideration request vide letter dated 29.07.2025.

10. It is respectfully submitted that the proposal was placed in 869t
meeting of SEIAA held on 11.08.2025 “After detailed discussions
the Authority decided to reject the reconsideration request of the

project proponent for the same reasons quoted earlier.”

11. It is respectfully submitted that the rejection of the reconsideration
letter was sent to the proponent on 20.08.2025 vide Letter No. SEIAA-
TN/F.No. 12040/2025

12. It is submitted that even though the project satisfies the legal guideline,
it is not a mandate to be followed especially in cases where the expert
opinion on an individual basis is otherwise. In the present case, the SEAC
noted in its 836th meeting considered the impact of blasting under
“individual geological and operational conditions”. The status of the quarry
site being a virgin one and the elevation profile were compared and the
assessment of risk was done in an objective fashion which compelled the

authority to decide against the grant to the project.

13. It is submitted that the claim of the Appellant of having satisfied the
legal requirement of 50m is merely a technical one and does not anywhere
provide any mechanism against the inherent risks of the project. Further,
the SEAC also noted that in the absence of any natural barriers and in the
local environmental setting, the risk of impact on the highway is multifold
and thus recommend for rejection of the proposal. There is no vested legal
right of the Appellant in such a situation to claim for the grant of clearance
when the observations have been scientific and rooted with reason. The
SEAC and the SEIAA being the expert bodies who have reviewed the
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environmental risks have on overall evaluation decided to reject the
proposal which is scientific, reasoned and as such the appeal is only for

private business interest and deserves to be rejected.

It is therefore prayed that this Hon’ble Tribunal may be pleased to dismiss
the appeal and pass such orders as this Hon’ble Tribunal may deem to fit
and proper in light of the facts and circumstances of this case and thus

render justice.

QA

—

Member Secretary
STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY - TAMIL NADU
No. 327, Metros, 9th Floor, 5{  ;
Anna Salai, Nandanam, Chennai-600 035. >

Solemnly affirmed in Chennai Before me,

M "’7‘5 5'1’!”""9
lu-u!ﬂé . CHENNAI S‘\ W

/é:l‘-uj

On this the 21st day of January 2026 P A

signed his name in my presence
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State Expert Appraisal Committee-1 (SEAC-1)

Minutes of 564" meeting of the State Expert Appraisal Committee (SEAC) held on
13.05.2025 (Tuesday) at SEAC Conference Hall, 9th Floor, Metro$ (CMRL building),
Nandanam, Chennai-600035 for Mining Projects.

Confirmation of Earlier Minutes
The minutes of the 563 SEAC meeting held on 12.05.2025 were circulated to the

Members in advance. The Committee decided to confirm the minutes.

Agenda No: 564 - 01

(File No: 12040/2025)

Proposed Rough Stone Quarry over an extent of 1,50.0 Ha in §.F. No. 359 (Part)
Hosapuram Village, Denkanikottai Taluk, Krishnagiri District, Tamil Nadu by Thiru. §.
Raja- For Terms of Reference (SIA/TN/MIN/533272/2025 Dated 09/04/2025)

The proposal was placed in this 564" meeting of SEAC held on 13.05.2025. The
details of the project furnished by the proponent are available on the PARIVESH
web portal (parivesh.nic.in).

The SEAC noted the following:

1. The project proponent, Thiru. $. Raja has applied for Terms of Reference for
proposed Rough Stone quarry over an extent of 1.50.0 Ha in S.F. No. 359 (Part)
Hosapuram Village, Denkanikottai Taluk, Krishnagiri District, Tamil Nadu.

2. The project/activity is covered under Category “B1” of ltém 1(a} “Mining of
Minerals” of the Schedule to the EIA Notification, 2006 as amended.

3. As per approved mining plan, the lease period is for 10 years, the mining plan is
valid for 10 years for total production quantity of 196185 m?® of Rough stone,
annual peak production shall not exceed 38545 m?® of Rough stone, for an
ultimate depth of mining of 36 m (8m AGL + 28m BGL).

4. The Committee noted the tfollowing:

i. From kml view, the National Highway is located 70m distance (approx.)
from the proposed project site and quart located at an elevation of 8 m

from the highway level,

MEMBER SECRETARY 1 GHATRMAN
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ii. At a distance of only 70 meters, and elevation of about 8 m, there is a
substantial risk that fly rock during blasting operation could reach the
highway. potentially causing:

a. Physical harm to vehicles and commuters,
b. Physical damage to the road infrastructure,
¢. Legal liabilities for the project developers

d. Temporary or permanent disruptions to traffic flow.

This risk is unacceptable for an infrastructure element as vital as a highway.

Committee Recommendation:
Hence., SEAC, after detailed discussion decided not to recommend the grant of Terms
of Reference (TOR) for the above said reasons. Hence, the Committee decided to close
and record the file.
Agenda No: 564 - 02
(File No: 12049/2025)
Proposed Rough Stone Quarry over an extent of 4.09.5 Ha in S.F.Nos. 888(P), 889,
890(P) & 891(P), Achettipalli Village, Hosur Taluk, Krishnagiri District, Tamii Nadu by
Thiru.N.Prasanth- For Terms of Reference (SIA/TN/MIN/533676/2025 Dated
11/04/2025)

The proposal was placed in this 564" meeting of SEAC held on 13.05.2025. The
details of the project furnished by the proponent are available on-thé PARIVESH

AIRMAN
SEAC- TN

MEMBER SECRETARY 2 e

SEAC TN~



Committee’s Recommendation:

Based on the presentation and documents furnished by the project proponent, SEAC-|
decided to recommend the proposal for the grant of Environmental Clearance for the
production quantity of 10,000 m? of Ordinary Earth quarry & the ultimate depth of
mining up to 0.3m BGL, subject to the following conditions and it shall be valid for the
project life including production value as laid down in the mining plan approved and
renewed by competent authority, from time to time, subject to a maximum of thirty
years, whichever is earlier, vide MoEF&CC Notification S.O, 1807 (E) dated 12.04.2022,
subject to the standard conditions as per the Annexure | of this minutes & normal
conditions stipulated by MOEF &CC, in addition to the following specific
conditions:

1. The PP shall ensure that, after the quarrying of ordinary earth from the tank, the
excavated area is properly tapered to maintain stability.

2. The PP shall carry out the operation only during the day-light hours with safety
precautionary measures being adopted while excavating in the wet/saturated
area.

3. As committed by the Project Proponent the CER cost of Rs. 50,000/- and the
amount shall be spent for the activities as committed towards Panchayat Union
Primary School, Easanthai Village, Chinnasalem Taluk, Kallakurichi District
before obtaining CTO from TNPCB.

Agenda No: 583 - 18

(File No:12040/2025)

Proposed Rough Stone Quarry over an extent of 1.50.0 Ha in S.F. No. 359 (Part),
Hosapuram Village, Denkanikottai Taluk, Krishnagiri District, Tamil Nadu by Thiru. S.
Raja - For Terms of Reference (SIA/TN/MIN/533272/2025 Dated 08.04.2025)

The proposal was placed for appraisal in this 583 meeting of SEAC held on
30.06.2025. The details of the project furnished by the proponent are available
on the PARIVESH web portal (parivesh.nic.in).

The SEAC-I noted the following:
1. The project proponent, Thiru. S. Raja has applied for Terms of Reference for the

Proposed Rough Stone Quarry over an extent of 1.50.0 Ha in S.F. No. 359 (Part),

MEMBER SECRETARY 69 Qﬂklm
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Hosapuram Village, Denkanikottai Taluk, Krishnagiri District, Tamil Nadu.

2. The project/activity is covered under Category “B1” of Item 1(a) “Mining of
Minerals Projects” of the Schedule to the EIA Notification, 2006 as amended.

3. As per approved mining plan, the lease period is for 10 years, the mining plan is
valid for 10 years for total production quantity of 1,96,185 m? of Rough Stone,
14,960 m* of Topsoil and 29,920 m? of Weathered Rock and annual peak
production shall not exceed 38,545 m* of Rough stone for an ultimate depth of
mining of 36 m (8 m AGL + 28 m BGL).

4. Earlier, the proposal was placed in the 564t meeting of SEAC held on 13.05.2025.
The Committee noted the following:

i. From kml view, the National Highway is located 70 m distance (approx.)
from the proposed project site and quarry located at an elevation of 8 m
from the highway level.

ii. At a distance of only 70 meters, and elevation of about 8 m, there is a
substantial risk that fly rock during blasting operation could reach the
highway, potentially causing:

a. Physical harm to vehicles and commuters,

b. Physical damage to the road infrastructure,

¢. Legal liabilities for the project developers

d. Temporary or permanent disruptions to traffic flow.

This risk is unacceptable for an infrastructure element as vital as a highway.

)
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Hence, SEAC-1, after detailed discussion decided not to recommend the grant of
Terms of Reference (TOR) for the above said reasons. Hence, the Committee

decided to close and record the file.

5. Subsequently, the proposal was placed in the 836" Authority meeting held on

06.06.2025 & 11.06.2025. The Authority noted that as per TNMMC Rules, 1959,
a safety distance of 50m is to be provided from any public roads. However, it
was observed from SEAC minutes that the proposed site is at a distance of 70m
from the road/highway. Hence, the Authority decided to refer back the proposal

to SEAC-1 for re-consideration for the above-mentioned reasons.

Based on the above, the proposal was placed in this 583™ meeting of SEAC held on

30.06.2025. The Committee carefully examined the previous history of the proposal

and query raised by the Authority.

The Committee is of the view that

The fly rocks ejected during blasting can travel distances well beyond 100m
under certain geological and operational conditions, especially in the absence of
adequate natural and artificial barriers. Moreover, this proposed quarry is fresh
on a virgin hillock of elevated terrain.

Even if the TNMMC Rules, 1959 permits a safety distance of 50m from any
public roads, this individual proposal can still be exempted considering the safety

of the public passing through the National Highway.

n
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iii. ~ The proposed site lies only 70m (approx..) from the NH and blasting operations
pose a well-documented risk of fly rock up to or beyond 400m as per DGMS
Circular No.2 of 2003.

iv.  Given the inherent risks associated with blasting operations, particularly the
potential of fly rock to travel unpredictable distances beyond the blast zone, this
proximity poses a significant safety hazard.

Committee’s decision:

Hence, in the interest of public safety and risk to life against fly rocks during blasting,
the Committee decided to re-iterate the earlier decision of not recommending this
proposal for grant of Terms of Reference.

Agenda No: 583 - 19

(File No: 12072/2025)

Proposed Rough Stone & Gravel Quarry lease over an extent of 4.01.5Ha at S.F.No.
78/1B, of Chintalpadi Village, Pappireddypatti Taluk, Dharmapuri District, Tamil Nadu
by M/s. Transcrusher- For Environmental Clearance.

(SIA/TN/MIN/534154/2025, Dated: 16/04/2025)

The details of the project furnished by the proponent are given in the website
(parivesh.nic.in).

The SEAC noted the following:

1. The project proponent, M/s. Transcrusher has applied for Environmental
Clearance for the Proposed Rough Stone & Gravel Quarry lease over an extent
of 4.01.5Ha at S.F.No. 78/1B, of Chintalpadi Village, Pappireddypatti Taluk,
Dharmapuri District, Tamil Nadu.

2. The project/activity is covered under category “B2” of Item 1(a) “Mining of
Minerals Projects™ of the schedule to the EIA Notification, 2006.

3. As per the precise area communication, the lease period is 10 years and mining
plan period is for 10 years & production should not exceed 7,91,288m3 of Rough
Stone & 97,218m? of Gravel. As per the approved mining plan, the annual peak
production shall not exceed 1,39,450m? of Rough Stone and 33,768m? of Gravel
for an ultimate depth of 66m BGL.

4. Earlier, the subject was appraised in the 558t meeting of SEAC held on

o
h ‘,".
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The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local
1. | bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has to
display the same for 30 days from the date of receipt.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financia closure and
1. | fina approval of the project by the concerned authorities, commencing the land development work and start of
production operation by the project.

3.2. Agenda ltem No 2:

3.2.1. Details of the proposal

Hosapuram Village Rough Stone Quarry L ease by RAJA located at KRISHNAGIRI, TAMIL NADU

Proposal For Fresh ToR

. —- Activity
Proposal No FileNo Submission Date (Schedule Item)
SIA/TN/MIN/533272/2025 12040 09/04/2025 Mining of minerals (1(a))

3.2.2. Deliberations by the committee in previous meetings

Date of SEAC 1 :13/05/2025

Page 20 of 136
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Deliberations of SEAC 1:
The SEAC noted the following:

1. The project proponent, Thiru. S. Raja has applied for Terms of Reference for proposed Rough
Stone quarry over an extent of 1.50.0 Ha in SF. No. 359 (Part) Hosapuram Village,
Denkanikottai Taluk, Krishnagiri District, Tamil Nadu.

2. The project/activity is covered under Category “B1” of Item 1(a) “Mining of Minerals’ of the
Schedule to the EIA Notification, 2006 as amended.

3. As per approved mining plan, the lease period is for 10 years, the mining plan isvalid for 10 years
for total production quantity of 196185 m3 of Rough stone, annual pesk production shall not
exceed 38545 m3 of Rough stone, for an ultimate depth of mining of 36 m (8m AGL + 28m
BGL).

4. The Committee noted the following:

I. From kml view, the National Highway is located 70m distance (approx.) from the proposed project site
and quart located at an elevation of 8 m from the highway level.
Ii. At a distance of only 70 meters, and elevation of about 8 m, there is a substantial risk that fly rock
during blasting operation could reach the highway, potentially causing:
a. Physical harm to vehicles and commuters,
b. Physical damage to the road infrastructure,
c.Legdl liabilities for the project developers
d. Temporary or permanent disruptions to traffic flow.
Thisrisk is unacceptable for an infrastructure element as vital as a highway.

Committee Recommendation:

Hence, SEAC, after detailed discussion decided not to recommend the grant of Terms of
Reference (TOR) for the above said reasons. Hence, the Committee decided to close and record
thefile.

3.2.3. Deliberations by the SEIAA in current meetings

The Autharity noted that the subject was placed in the 564" SEAC-1 meeting held on 13.05.2025. The Committee
noted the following:
i. From kml view, the National Highway is located 70m distance (approx.) from the proposed project site and quart
located at an elevation of 8 m from the highway level.
ii. At a distance of only 70 meters, and elevation of about 8 m, there is a substantial risk that fly rock during blasting
operation could reach the highway, potentially causing:
a. Physical harm to vehicles and commuters,
b. Physical damage to the road infrastructure,
c. Legal liabilities for the project developers
d. Temporary or permanent disruptions to traffic flow.
Thisrisk is unacceptable for an infrastructure element as vital as a highway.
Hence, SEAC, after detailed discussion decided not to recommend the grant of Terms of Reference (TOR) for the above
said reasons. Hence, the Committee decided to close and record thefile.
The Authority noted that as per TNMMC Rules, 1959, a safety distance of 50m is to be provided from any public roads.

Page 21 of 136
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However, it was observed from SEAC minutes that the proposed site is at a distance of 70m from the road/highway.
Hence, the Authority decided to refer back the proposal to SEAC-1 for re-consideration for the above mentioned
reasons.

3.2.4. Recommendation of SEIAA

Refer-Back to SEAC for Reconsideration

3.3. Agendaltem No 3:

3.3.1. Details of the proposal

M/s. SRC Projects Private Limited, Rough Stone and Gravel Quarry Project by SRC PROJECTSPRIVATE LI
MITED located at TIRUVANNAMALAI, TAMIL NADU

Proposal For Fresh ToR

. il Activity
Proposal No File No Submission Date (Schedule I tem)
SIA/TN/MIN/534742/2025 12086 21/04/2025 Mining of minerals (1(a))

3.3.2. Deliberations by the committee in previous meetings

Date of SEAC 1 :13/05/2025
Deliberationsof SEAC 1:
The SEAC noted the following:
1. The project proponent, M/s. SRC Projects Private Limited has applied for Terms of Reference

for the Proposed Rough Stone and Gravel Quarry over an extent of 7.98.7 Ha in S.F. Nos.
208/3B2, 208/4A, 208/4B2, 208/2H, 230/2, 230/3, 230/4, 230/5, 230/6, 230/7, 230/8, 230/9,
230/10A, 230/10B, 230/11, 230/12A, 230/12B, 230/14A, 230/14B, 230/14C, 230/14D, 230/15,
230/16A, 230/16B, 230/18, 230/19, 230/20, 230/22C, 230/24, 230/25, 230/26, 230/27, 230/30,
230/31, 230/33, 230/34, 230/37, 230/38 & 230/39 of Chithathoor Village, Vembakkam Taluk,
Tiruvannamalal District, Tamil Nadu.

2. The project/activity is covered under Category “B1” of Item 1(a) “Mining of Minerals Projects’ of
the Schedule to the EIA Notification, 2006 as amended.

3. As per mining plan, the lease period is for 10 years, the mining plan isvalid for 10 years. The total
production capacity is 50,13,217 Ts of rough stone & 2,55,656 Ts of Gravel and annual peak
production shall not exceed 6,01,785 Ts of rough stone & 50,808 Ts of Gravel for an ultimate

depth of mining of 86 m BGL.

Committee Recommendation:
Based on the presentation and details furnished by the project proponent, SEAC decided to grant
Terms of Reference (TOR) with Public Hearing.

3.3.3. Deliberations by the SEIAA in current meetings
Page 22 of 136
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expenditure made under EMP should be
elaborated in the bi-annual compliance
report submitted and also should be
brought to the notice of concerned
authorities during inspections.

16. The plantation of saplings shall be carried
out in the earmarked greenbelt area as a
part of the tree plantation campaign “Ek
Ped Ma Ke Naam” and the details of the
same shall be uploaded in the MeriLiFE

Portal (htips://merilife.nic.in).

17.

File No: 12040/2025
Proposed Rough Stone Quarry over an extent of 1.50.0 Ha in S.F. No. 359 (Part), Hosapuram
Village, Denkanikottai Taluk, Krishnagiri District, Tamil Nadu by Thiru. S. Raja - For Terms of
Reference (SIA/TN/MIN/533272/2025)
The Authority noted the following:

1. Earlier, the proposal was placed in the 564" meeting of SEAC held on 13.05.2025. The

Committee noted the following:

i.

ii.

b.
c.

d.

From kml view, the National Highway is located 70 m distance (approx.) from the
proposed project site and quarry located at an elevation of 8 m from the highway
level.

At a distance of only 70 meters, and elevation of about 8 m, there is a substantial
risk that fly rock during blasting operation could reach the highway, potentially
causing:

Physical harm to vehicles and commuters,

Physical damage to the road infrastructure,

Legal liabilities for the project developers

Temporary or permanent disruptions to traffic flow.

This risk is unacceptable for an infrastructure element as vital as a highway.

|
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Hence, SEAC-], after detailed discussion decided not to recommend the grant of Terms of
Reference (TOR) for the above said reasons.

2. Subsequently, the proposal was placed in the 8361 Authority meeting held on
06.06.2025 & 11.06.2025. The Authority noted that as per TNMMC Rules, 1959, a
safety distance of 50m is to be provided from any public roads. However, it was
observed from SEAC minutes that the proposed site is at a distance of 70m from the
road/highway. Hence, the Authority decided to refer back the proposal to SEAC-I for
re-consideration for the above-mentioned reasons.

3. Based on the above, the proposal was placed in this 583 meeting of SEAC-I held on
30.06.2025. The Committee carefully examined the previous history of the proposal
and query raised by the Authority.

The Committee is of the view that
i.  The fly rocks ejected during blasting can travel distances well beyond 100m under certain
geological and operational conditions, especially in the absence of adequate natural and
artificial barriers. Moreover, this proposed quarry is fresh on a virgin hillock of elevated
terrain.
ii. Even if the TNMMC Rules, 1959 permits a safety distance of 50m from any public roads,
this individual proposal can still be exempted considering the safety of the public passing

through the National Highway.

NEM b

MBER CHAIRMAN
SEIAA-TN
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iil.

The proposed site lies only 70m (approx..) from the NH and blasting operations pose a

well-documented risk of fly rock up to or beyond 400m as per DGMS Circular No.2 of

2003.

iv.

Given the inherent risks associated with blasting operations, particularly the potential of

fly rock to travel unpredictable distances beyond the blast zone, this proximity poses a

significant safety hazard.

Hence, in the interest of public safety and risk to life against fly rocks during blasting, the

Committee decided to re-iterate the earlier decision of not recommending this proposal for

grant of Terms of Reference.

In view of the above, the 855" Authority, after detailed discussions, also decided to reject the

proposal. Hence, the Authority decided to close and record the file.

Further, any appeal against this rejection shall lie with the National Green Tribunal, if preferred,

within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act,

2010.

18.

Proposed Rough Stone & Gravel
Quarry lease over an extent of
4.01.5Ha at S.F.No. 78/1B, of
Chintalpadi Village,
Pappireddypatti Taluk, Dharmapuri
Tamil Nadu by M/s.

Transcrusher-

District,
For Environmental

Clearance.
(SIA/TN/MIN/534154/2025)

12072

The Authority noted that the subject was placed in
the 583" meeting of SEAC-1 held on 30.06.2025.
The SEAC-I has furnished its recommendations for
granting Environmental Clearance subject to the

conditions stated therein.

After detailed discussions, the Authority taking into
account the recommendations of SEAC-I and also
the safety aspects and to ensure sustainable,
scientific and systematic mining, decided to grant
Environmental Clearance for the quantity of
7,91,288 m? of Rough Stone and 97,218m® of
Gravel up to the depth of 66m BGL as per the
approved mining plan and the annual peak
production should not exceed 1,39,450 cu.m of
rough stone and 33,768 cu.m of Gravel. This is
also subject to the conditions imposed by SEAC-I,
normal conditions stipulated by MOEF&CC in

MEMBER SECRETARY

s

MBER

27
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Nadu

ii) Now, the PP has submitted an application in Form-13 vide Application No.
SIA/TN/MIN/546498/2025 dated 30/07/2025 requesting Corrigendum in the EC dated
22.07.2025

The Authority, taking into account, the details and documents submitted by the proponent and

after detailed deliberations, decided to issue the following corrigendum in the EC dated

22.07.2025.

S.No | EC Corrigendum sought EC Corrigendum recommended

Ls Page No. 3, Column 14: Depth of
Mining is 37m BGL (instead of 30m | Depth of Mining is 37m BGL
BGL)

2. Page No. 3, Column 26, Second line: ]

Up to the Maximum depth of 37m

Up to the Maximum depth of 37m BGL —
(instead of 30m BGL)

(i) All other conditions mentioned in the issued EC vide EC25C0108TN5510011N dated
22/07/2025 will remain unchanged and unaltered.

15. | Proposed Rough Stone Quarry over an| 12040 | The Authority noted the following:

extent of 1.50.0 Ha in S.F. No. 359 1. Earlier, the proposal was placed in this
(Part), Hosapuram Village, 583" meeting of SEAC-I held on
Denkanikottai Taluk, Krishnagiri 30.06.2025. The Committee was of the
District, Tamil Nadu by Thiru. S. Raja — view that

For Reconsideration Request. i. The fly rocks ejected during
(SIA/TN/MIN/533272/2025) blasting can travel distances well

beyond 100m under certain
geological and operational
conditions, especially in the
absence of adequate natural and
artificial barriers. Moreover, this
proposed quarry is fresh on a

virgin hillock of elevated terrain.

/me

{
MEMBER SECRETARY W MEMBER

SEIAA-TN

16
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N

ii. Even if the TNMMC Rules, 1959
permits a safety distance of 50m
from any public roads, this
individual proposal can still be
exempted considering the safety
of the public passing through the
National Highway.

iii. The proposed site lies only 70m
(approx..) from the NH and
blasting operations pose a well-
documented risk of fly rock up to
or beyond 400m as per DGMS
Circular No.2 of 2003.

iv. Given the  inherent  risks
associated with blasting
operations, particularly  the
potential of fly rock to travel
unpredictable distances beyond
the blast zone, this proximity
poses a significant safety hazard.

The Committee decided to re-iterate

the earlier decision of not

recommending this proposal for
grant of Terms of Reference.

Subsequently the subject was placed in

the 855" Authority meeting held on

18.07.2025, after detailed discussions,

also decided to reject the proposal.

Hence, the Authority decided to

close and record the file.

Now the proponent has submitted

Reconsideration request vide letter

MEMBER SECRETARY

ot

EMBER

17

dated 29.07.2025.
< / {

CHA&MAN
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Based on the above, the subject was placed
in this 869" meeting of SEIAA held on
11.08.2025. After detailed discussions the
' Authority  decided to  reject  the
reconsideration request of the project
proponent for the same reasons quoted

earlier.

ANNEXURE ‘C’ — CONSTRUTION EC

Climate Change

1. The proponent shall adopt strategies to decarbonize the building, reduce carbon footprints
and develop strategies for climate proofing and mitigation.

2. The proponent shall adopt strategies to reduce carbon & GHG emissions during operation
(operational phase and building materials).

3. The proponent shall adopt methodology to control thermal Environment and other shocks
in the building.

4. The proponent shall adopt strategies to ensure the buildings in blocks are not trapping heat
to become local urban heat islands.

5. The proponent shall ensure that the building does not create artificial wind tunnels creating
cold water and uncomfortable living conditions resulting in health issues.

6. The activities should in no way cause emission and build-up Green House Gases. All
actions to be eco-friendly and support sustainable management of the natural resources
within and outside the campus premises.

7. The proponent shall ensure that the buildings does not cause any damage to water

Environment, air quality and should be carbon neutral building.

Health
" 8. The proponent shall adopt strategies to maintain the health of the inhabitants within and in

the vicinity.
Energy
9. The proponent shall adopt strategies to reduce electricity demand and consumption.
10. The proponent shall provide provisions for automated energy efficiency.
11. The proponent shall provide provisions for controlled ventilation and lighting systems.

*12. The proponent shall provide adequate capacity of DG set (standby) for the proposed STP

so as to_ensure continuous and efficient U‘iﬁ/ \J AJ’f

MEMBER SECRETARY MEMBER CHAQRMAN
SEIAA-TN

18
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File No: 12040
Government of India
Ministry of Environment, Forest and Climate
Change
(I'ssued by the State Environment I mpact
Assessment Authority(SEIAA), TAMIL NADU)
* % %

Dated 24/07/2025

To,

Thiru. S. Rgja

S/o.Siddappa,M/s. Siddeshwara Enterprises, Grace Royal Homes,Gobanapalli Post & Village,Hosur Taluk,

Krishnagiri District, TAMIL NADU - 635110

siddapparaja706@gmail.com

Sub: Rejection of Terms of Reference (ToR) to the proposed Project under the EIA Notification 2006-and as

amended thereof -regarding.

Sir,

This is in reference to your application

submitted to SEIAA-TN vide proposal number

SIA/TN/MIN/533272/2025 for Rejection of prior Terms of Reference (ToR) to the project under the provision

of the EIA Notification 2006-and as amended thereof.

The particulars of the proposal are as below :

(i) TOR Identification No.
(ii) File No.

(iii) Clearance Type

(iv) Category

(v) Project/Activity Included Schedule No.

(vi) Name of Project

(vii) Name of Company/Organization
(viii) Location of Project (District, State)
(ix) I'ssuing Authority

(x) Applicability of General Conditions

SEIAA REMARKS:
The Authority noted the following:

TO25B0108TN5400290N

12040

Fresh ToR

B1

1(a) Mining of minerals,1(a) Mining of minerals
Hosapuram Village Rough Stone Quarry Lease
RAJA

KRISHNAGIRI, TAMIL NADU

SEIAA

no

1. Earlier, the proposal was placed in the 564" meeting of SEAC held on 13.05.2025. The Committee noted the following:
i. From kml view, the National Highway is located 70 m distance (approx.) from the proposed project site and quarry

located at an elevation of 8 m from the highway level.

ii. At a distance of only 70 meters, and elevation of about 8 m, there is a substantial risk that fly rock during blasting

SIA/TN/MIN/533272/2025

Page 1 of 3
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operation could reach the highway, potentialy causing:
a. Physical harm to vehicles and commuters,

b. Physical damage to the road infrastructure,

c. Legal liabilities for the project developers

d. Temporary or permanent disruptions to traffic flow.
u

Thisrisk is unacceptable for an infrastructure element as vital as a highway.

#

said reasons.

1. Subsequently, the proposal was placed in the 8361 Authority meeting held on 06.06.2025 & 11.06.2025. The Authority
noted that as per TNMMC Rules, 1959, a safety distance of 50m is to be provided from any public roads. However, it was
observed from SEAC minutes that the proposed site is at a distance of 70m from the road/highway. Hence, the Authority
decided to refer back the proposal to SEAC-I for re-consideration for the above-mentioned reasons.

2. Based on the above, the proposal was placed in this 583" meeting of SEAC-I held on 30.06.2025. The Committee
carefully examined the previous history of the proposal and query raised by the Authority.

The Committeeis of the view that

i. The fly rocks ejected during blasting can travel distances well beyond 100m under certain geological and operational
conditions, especially in the absence of adequate natural and artificia barriers. Moreover, this proposed quarry is fresh
on avirgin hillock of elevated terrain.

ii. Even if the TNMMC Rules, 1959 permits a safety distance of 50m from any public roads, this individual proposal can
till be exempted considering the safety of the public passing through the National Highway.

iii. The proposed site lies only 70m (approx..) from the NH and blasting operations pose a well-documented risk of fly
rock up to or beyond 400m as per DGMS Circular No.2 of 2003.

iv. Given the inherent risks associated with blasting operations, particularly the potential of fly rock to travel
unpredictabl e distances beyond the blast zone, this proximity poses a significant safety hazard.

Hence, in the interest of public safety and risk to life against fly rocks during blasting, the Committee decided to re-iterate
the earlier decision of not recommending this proposal for grant of Terms of Reference.

In view of the above, the 855" Authority, after detailed discussions, also decided to reject the proposal. Hence, the
Authority decided to close and record thefile.

Further, any appeal against this rejection shall lie with the National Green Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribuna Act, 2010.

Additional Terms of Reference
N/A

SIA/TN/MIN/533272/2025 Page 2 of 3
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Send Approval Copy To (In case of multiple use comma as separ ator)

SIA/TN/MIN/533272/2025

Annexurel

Signature Not Verified

Digitally Signedtﬁ Rahul Nadh IAS
Member Secretary, SpAA

Date: 24/07/2025 |_|

Page 3 of 3
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SIGRILILBT, BraT : 29.07.2025
S.pmregm,
5/Qu.dssm,
Ms. é?g,(%g,swmgrr mml_gl_ﬂcmuemu,
&1Cgeny prwed CGammLben,
45/3, G&'.rruswruummﬂ aﬂurrunu: (L) 2y@HFeV,
R&T euL_L_LD-635 110,
Slmagewrs)f) omeuL L_Lb.
QFed : 9952464994,

QuniET,

&mﬁré]@.&gjﬂl_ﬂmj @EUJ@JITGTTﬁI’ SUT 6T,
SLOIPET(® Lombley &EDQJ@;EP@’ urgliiy
LS G gpemenruid (SEIAA)

6TewT.327, 9-6ug| FETLD.
@Lnt_@[rrr,g;mmm FTENGV,

BhSeILD, ClFeaTeneT-600 035.

S ineflu e,

Qurger : Fmasewdlf] wra 'L 1b, CaarsalsCamL e euL L Lb,
RaLLb Sl #5Geu e1ewt.359(Part) 1.50.00 QansCL_i Sipa
LoGuré@ Blosdled Sjepgerer sa@eurf], sTae
uesflsar (pupeweLwrs Csflu OpdEieTes 948A
STRR #nenevd@ 0sn@ - Elps@E LSsLD Lo HLb sreneoulled
QBBal sLomy 70 UL L QsTenevey, L &@ EpéE LEsLD
220 5L L § Qzrevevey o eter @Geunfls@ (SEIAA - File
No.12040) &pm @G (EC) Sewind) slorsflssiiul @
o aitereng Lop) LflFevene Qlig), HnIE L (EC) Sjggiog)
auprigs Camfl Guarpenuil_@® ey

prar Cupsewi wpeaufllled Blopssons awdsg aumSCper.
Fmagewdlf] omeu L b, CzarselsCani e aulLid, RFuTLD &Fiio
#7Geu erewr.359(Part) 1.50.00 QamaCLj oywe ypwlunsg Bles e
grgngen sGuS] SjeindlsE oL Qupp Qeewweuys) (E.Tender)
gegdle, 9Fls aagOsreswuner (Highest Bid amount) ¢m.1,61,37,308 /-8
TIEG RSISGSB QFULLILL D), Ts0sT®mSE (LPIPaUgID BTaT QFaissu
Hin@ 27.02.2025 Saip 10 UGLESEHEETE &S 5®& 2 Koo
QUPEISLILIL- (B, 04.04.2025 jarn) Mining Plan Approval Letter and 500m Radius
Cluster Letter eupmsUuL_(QeTarg). 09.04.2025 Sia@im &FOnIGWe (EC)
IWIDFEETE, SOIPHETH LI &FHNEGY® urgliy wHIlL @
S amewdSnG (SEIAA) aflesresiiLib Qauiggle, eTang) allewresriiuin File
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3.

No.12040 o5 GsrullpE Sis@iwdlssiul’ @, 13.05.2025 s Gzgl
SEAC-1 glyesii &p uflFevenarulley,

(i). From kml view, the National Highway is located 70m distance (approx.)
from the proposed project sit and quart located at an elevation 8m from the highway
level.

(ii). At a distance of only 70 meters, and elevation of about 8m, there is
substantial risk that fly rock during blasting operation could reach the highway,

potentially causing.

a. Physical harm to vehicles and commuters,

b. Physical damage to the road infrastructure.

c. Legal liabilities for the project developers

d. Temporary or permanent disruptions to traffic flow.

This risk is unacceptable for an infrastructure element as vital as a highway.
Committee Recommendation :

Hence, SEAC, after detailed discussion decided not to recommend the grant of
Terms of Reference (TOR) for the above said reasons. Hence, the committee decided
to close and record the file, eTewr LUFlEG@ISSILL (D), TaTEE FTSTIGH
sG] Syeiod] LnESILLL gl s Ulatery 06.06.2025 e
SEIAA-2 Authority noted that as per TNMMC Rules. 1959, a safety distance of 50m
is to provided from any public roads. However, it was observed from SEAC minutes
that the proposed site is at a distance of 70m from the road/highway. Hence, the
Authority decided to refer back the proposal to SEAC-1 for reconsideration for the
above mentioned reasons 616w eI { 30.06.2025 9jeurm) LieRTGILD 4GS
BljesTy @& (pereflemauiley n uflfellener QL glev, Committee’s

decisicon :

(i). The fly rocks ejected during blastin can travel distances well beyond 100m
under certain geological and operational conditions, especially in the absence of
adequate natural and artificial barriers. Moreover, this proposed quarry is fresh on a

virgin hillock of elevated terrain.

(ii). Even if the TNMMC Rules, 1959 permits a safety distance of 50m from any
public roads, this individual proposal can still be exempted considering the safety of

the public passing thought the National Highway.
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3.

(iii). The proposed site lies only 70m (approx.) from the NH and blasting
operations pose a well-documented risk of fly rock up to or beyond 400m as per DGMS
Circular No.2 of 2003.

(iv). Given the inherent risks associated with blasting operations. particularly the
potential of fly rock to travel unpredictable distance beyond the blast zone, this
proximity poses as significant safety hazard.

Hence, in the interest of public safety and risk to life against fly rocks during
blasting, the committee decided to re-iterate the earlier decision of not recommending
this proposal for grant of Terms of Reference.

In view of the above, the 855th Authority, after detailed discussions, also decided
to reject the proposal, Hence, the Authority decided to close and record the file ereur
plonsflssliu’ Qarerg. steve Ul Wupe LTS (DY WTS
ploveulle, Gaurfliue Qsrmsiu_rs Bleveulle, W &sser
siytiveL e Gupsei_ary srremser  Qsilals s
piotsflssiu Qetarg WepEs LTSy, were mars FamauLd
TPUGSSlaTers).

2AT& Blowggle Fngnyer s eog) auLpmis, (Tamil Nadu
Minor Mineral Concession Rulas 1959) omeur’ . o flug ojeud seflew
anpdlsmasular Cufle, fmesemdlf) wreu L b, CaarsaisESar e
QL L LD, YT &gmw yeverewnr.359(Part) aflen.1.50.00 QamsGLj
plowsglear, Qs jymLw &gmw Blicuns Sjiaed, CseLokESeLD
Gy uarery, CsarsallsGarmL gevew el Ll Hug,
GaaraaflaGar e 'L fluy, R@&F om0 QL Huy, Emasewrd)f)
omeuL” L eues 2 wifles smiimeny, 94&Gwniy Yeverewt.359(Part) afle.1.50.00
CansGLj Blevgdlener Gpifley s < iiag OFlig), sTeMIen Se@MTH) Bis5
2L Cruiamar Qevaa erar Slmademdlf) oreu’ L oy HumdE omlsams
gwjliflggletereny. USlearery Regional Joint Director Geology and Mining
Villupuram Region, Deputy Director Geology and Mining, Krishnagiri, Deputy
Director Geology and Mining Dharmapuri, Assistant Geologist O/o Assistant Director
of Geology and Mining Thiruveallur, Assistant Director Geology and Mining
Tirunelveli, Assistant Geologist O/o Assistant Director of Geology and Mining
Krishnagiri, Assistant Director Geology and Mining Krishnagiri, <y &Gunjaeir
SLmiglu @, Copsei Flosdlamer Cpfle sor gpuiiey Qi) HTE
pliyesrwud Qauigl, se@Geunf eiogd) apms uflbgier CsFuigeTens).
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£y, 4

CGupsesi_ os 9eeuersefer SAvlEes wonid ufEsersear
SlmasesrE)f) omeur L L Flug seuiser Lffevenes QFuig), Tamil Nadu
Minor Mineral Concession Rulas 1959-ar Liq sG] G&5e98 erod @il
SFlsLflen 16.11.2024 iy <plafliiy Qe mpss.

S Hogesra)f) omeuL L b, CaaisaflsGamn L e’ L ib, aymb
Heverewr.359(Part) afler.1.50.00 QaméGL i plowggled srgmres se@eumd)
©S5ms apris 10 uGL sTesHhE ¢5-1,45,37,308 /- Blyewrwib Qauig
oreut gyt Fluflear opdsife auflens erewr.18-60 QLOLD B ESS.
BIal gsdled sebs Gsmerer 10 safsd (arQsrems LD MILD
aflewremtiiLGsL L_ewrid ¢5.14,58,908 /- Oequsg), 03.01.2025 oyih Gzd)
E.Tendere savpgl Oamewmi®), <ifs gstlsTengwns (Highest Bid amount)
¢5-1,61,37,308 /-6 Brair erevid s1HEBa . @S5S TVSOBTMS (LH(LPGUSILD
Crausglu Nng, 27.02.2025 AN 10 YW DHEHEETT G555 2 fliod
upmISILL L g). Kearery 04.04.2025 Si@m Mining Plan Approval Letter and
500m Radius Cluster Letter QULPERISLILIL L_g). 09.04.2025 SRTD| FDDIGLHED
(EC) siamingls ans ojeyiul Lgled, FTeme Liewl) WPpewwrs
YyaeLwurs ploeuled, gamfliues) Csm_misliu_ns Beveufe,
W83 gle  oyg Lien L ufled GLom & ewi L aumpy) plrrs iUl Qe erg
2By & leowub, LOGT2_eTEFFaULD eTPLIGSS L aTeng).

1). e GEsma a®sgaien su@aunflag omGs sy
18l L ®é@er, Hpesenalf) wran L ib, R&T uL_L_1b, CamueTLiLeTer)
#7Gou 616w7.220/1 (Part-1) 3.00.00 QawéGL_ & Blvsdlew, sTene Lics)
Gp@wuemLwrg 948A STRR Gsdlu Qp@@smanaufles QBBg sLomy
90 Wi_Lj Qsrevavalled £)/air. Cpaaye adCL meian eTarm Blnieser s
TOR Syayiog) 22.06.2023-6) UPRIL), ESET &[HSS)s CaLL sl th
(Public Hearing) (pug 5 5, &DM GYpe (EC) WG G ETE SEIAA
2AYURE5I6 Blaymadled o ararg).

2). BTG GEFS (S Farer s0GufaE 5Cs sy
1 aﬂ.Lﬁ“l_'L_@é.@m'T, Sarueriiueref) &5Ga 6Tewr.220/1 (Part-III)-ed 3.00.00
CanaCGLj s BHasd, sTae Lisw (PppewweL_wrs 948A STRR
Czélu Qpdeiermaules Qmis siom 210 L Qsrevaailed &)m.uf
Emag eTaTy plniouersglhE TOR sienios) 22.06.2023-6) aupsd) WEsar
EB5816 CaLL L L b (Public Hearing) w4581, #pm @pe (EC)
QILSGS5TSH SEIAA APURESSID Flayemailed o arars.
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5

3). BIaw GS3E aBsgeTear sOGUTHEG BHBE Sy

1 g8 L msGer, Sasruariiuatef) &iGeu eTassr.381(Part-1)-60 1.30.0

Can&CGLi opes Blogdle, sree Lenl wprpebueLwTs 9484 STRR

Czélu Q@ EhsTemeuilesy QmEal somy 60 L L QsTencvalled w06

TRTUAIGS G FDD G (EC)aing) 15.05.2024-60 S SLILL B,

28.10.2024-e0 womeuL’L. 1 flugned Qsemsed #1i ufusse 10

UGLESEHEG Usley Qeiiwuiul @, wrssl @UurL. @ aurflug et

02.12.2024'® Sygmiog] Qupliul’ @, sfussled Gary) wLew
QaT_msliLL HeTerg).

4). B GSsE ahsgeTar sOGUTISE BCs SLoTy
1 Sl L B&@er, Caruariiueief) &fGa eTewr.381(Part-2)-60 1.50.0
CansBLi, ops plwsdle, sreme Lewf] wWupeiowemwrs 948A STRR
Csdlu OpGeh Framaule Qmha Hwrr 120 LT QOsreealle
SIB.Sluns] aRTUAGSEG &P G (EC) Sjening) 03.04.2025-6)
upmSLIUL QeTargl. wre L U fugred 16.07.2025 yeim 10
2% HSEHSG @I upEstuL @, #17 USley WSS
ugleyssns playmauile o arerg. Ggib, wWres&sL GULTL.G eumfu
S@inglssts plamaules Qahs umdng. sodgurf) uesar
Oer_msluL_ajleoeev.

5). prar GFsms ThsSgeTar sOGUTHSE 2HCH FHomy
1 L @a@er, Camueriinetef] s7Ga erewr.220/1(Part-2)-60 3.00.00
CanaCLy ops Blegglew, stame uemf (prpemiwesL_wrs 948A STRR
GCadlu QpGEs st Qmba swry 180 S LF Qsreaaalle
B®.553mOrL 1. Bldlar eraiLaIBEE Fhnl Gwe (EC) Sjeiod) 05.08.2024
aPBRISUIUL QaTergl. s IJoFsEl QUEEFLD s SLiLL TLo6w
o atargmed, wre L U fufler Syeiod), wrss GUUTL @ eurfu
2@IgE@ aflentenriissmos Flayemeauiles o cirerg). se@aus) Liewser
Qar_msluL_afleanev.

6). praT GBS aTBsgleTar sOGuUTHEG ABSS somy
1 S pé@oer, Camueriivaraf] #7Geu eTewr.220/1(Part-4)-6d 3.00.00
QansCLi s plesdlew, stene Lemf] (WopamwweLwrg 948A STRR
Gsdlu QpGes Tl Qmbs swry 350 S LF Qstamaalle
slm.allgu@ny aaTuu®BsE anm G (EC) Sjeing) 10.01.2024
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-6-

UPRSUUL B, wre’ L o Hugred 20.05.2024 gaim (wpsed 10
AT HESE55G IayiLog) UPRISILL B, oT&SL GUILT E) eumiflwg sesr
A@Ig] PRISLILL @, soEGurd) Leflseat Qsm_ibg pevL_Qupm)
AUGSIDSI.

QiBlerevulled, srencvLics) CaLoweLwrg 948A STRR Ggdlw
CBGEhFTeme, eTandg, UPEISLILL Geiter @ oum)és;, glpd@ - Gupsns
DLOBFIGTOTG). cTarg) Goumf] meuLd QUL &G -CsnHTs D|GOLOE ST 6T ).
O30S - ipse LssLD L Gub smeneonlle QB 70 8L Qsrenevay
2 oTeTg). QUL &% EipdiE LidaLh 220 L f Osmarevey o airerg). Haflulwey
LOMMILD GIRISS IO (safliowb), Tamil Nadu Minor Mineral Concession Rulas
1959-a1 Ly @18 uenswTen Oung) sTemewns @@DLﬂ@[Lﬁ (Any Public
Road) 50 W't 7 Qsrenevalled sG] pLgs A@IoZ) cuiprE s
B3 ewruf) gyt ar . aarg Geurfls g &DDIGLe (EC) NN
LOPISSLILIL BerTerg gl pemnéE LypbLmer ClFweurgLh.

Cugitd, sremavLesf) GG@wwmLwrg 948A STRR Gsdly
CBGEHETme, FTere LionléaTs SIBTL &M SLpa eTevancy CaairLiLeref)
WPBD 6Ton. (LpgIsTaTLILaTaf) RGBT L ib, SOPETH aeny (Phase- III)
FTDWESG 35 &5 L Blovgglne, oL @b 10.02.2022 9yamy Montecarlo,
Belakondapalli Highway (P) Ltd., @@jwmgﬁsé}rﬁ@ O_ewrL_jr RSIFHILIL (B FTeney
uesf) (W1 SeLiL_ Cauewigw Gz Blerufls s, aflevansy

Qsat Qa1 sTane Uewflé@ (Phase-I) (79 km,) (Phase- II,
65.250 km) BleweT®r'iy Liewd) Qaranid waperiowrs PSS aflevency.
948A STRR Gsdlu Op@@emenas Phase-I] FTEO® STHTL&T LomElevLd,
2, Carrggen QUL_L_LD, LIGTeTiaL L Cadlu Um&T (National Park) eufluns
OFevdlng). Qsemmen Qevewriiy smeney LewfléE Blover iy Qe mos
Blayeeaulled o aiera.

Blower@Liy Lesw) PYESUILUL P, Freve Liewf) WP PeUGILD
PYUDL_FF), Lossar LS 14D@ Uy Lo euLBisar UG Bleve
2ereng). Qsamar &msHe Csrarentiosd, #reney Liewf) (LLUPELOWIT S
Gy wrg 948A STRR Gsdlw OB T STrewTLh ST 1,
sTeeuilal R LGsLD oL Gib &Lomy 70 8L Qmenevey 2_efrer Gurflég
FDDI Giped (EC) Sjeniog) LoDISSLILIL DaTeng) eTawds, QewpssiiuT Garar
BSuTGLD.
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Glogui, erens@ yallllwed Loppib somisSsI@DLUTED S6v@ e
G55m% IyDIFEG 2F)ls gws@sTevswmer (Highest Bid amount)
¢5.1,61,37,308/-evw1 Qeqisgs ofL G s QupmerCores. a0 Cung)
sG] pL_s3 Caamawner s yers@Ld Qusdrb (Crushing Machine)
5G a0lgTems Qraisd), okl s1_giseE afleniawtiiLi QFig), jenLod)
upRSIUL QeTergl. GupseaiL QzTensew Brear QUL 195 SL G
aummiglyd, pesrujser, o paflerisefl b sLar QLppLD L 19 ujeTCerar.
&G HFDNIGY® (EC) ojsyng) plorsflssiul Gerersmey, Gaumif]
Qsmgled Qeliuepyumoe sLemar Foul) Qsuss (LY WITLOGYILD,
FL@IGEG QLY SL L (pLyuTogid QOU@SS BagL L JOUL (HeTeTg).
Glogitd erewg) aumpaungmyd Lmlésii G, spQstame Qauigs QsreienL
LOGHTHena& @ SeTerLiLL” GerGerer.

2,50, etangl Cuedpapui () weyallever wnuffowener
Qsiig), sTeveLIenf] (LppeviowenL_wirg 948A STRR Caélu QG ehereness,
R LSS L GILD &omy 70 6L Ogrevavey o erer LGSluleer Cpfle
ey Qg Qriugslile &mGsors Qe Qe ol @ @eurf) Liewf)
Csiw aers@ Seiog] auprGLrpid, HsPsTE SEIAA aflfé e
plUbSmaTseer ennié Qamerer swTITe o aGaraT eraTLSL B)sa
epould Lesflayar Qsflallsgis CsmeardCne.

SEISAT 2_GWTGHLOW|GTET

Q\Q%/?}‘ﬁ

O GRTLI
1. @&y Slymo #7Ce erewr.359(Part) 1.50.00 QansCL Klevs e
(saflo uenggiepTed QUPBEISLILL HETET) Ljed QUETLIL LD BES6.

2. Quig s T /F6f TL L aimaurl) Sjevieuevl, (948A
STRR Gzl Qp@EheTena) Suiselar $5a160 FHgHLD HHe

3. Gzdlu OphEHsTeme ymeaTurs QLTS S8 iufaT SL9.5LD
BSGEGET.

4. Google aue»FLIL_LD.
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From,

S. Raja,

S/o. Siddappa,

M/s. Siddeswara Enterprises,
Grace Royal Homes,

45/3, Gopanapalli Village & Post,
Hosur Taluk - 635 110,
Krishnagiri District.

Cell: 9952464994.

To,

The Honorable Member Secretary,
Tamil Nadu State Environmental Impact
Assessment Authority (SEIAA),

No. 327, 9th Floor,

Metro, Anna Salai,

Nandanam, Chennai - 600 035.

Respected Sir,

English Translation

Date: 29.07.2025

Subject: Appeal petition requesting reconsideration of the rejection of Environmental Clearance (EC) and

to grant Environmental Clearance (EC) for the quarry located in Krishnagiri District,
Denkanikottai Taluk, Hosur Village, Survey No. 359 (Part), covering 1.50.00 Hectares of

Government Poramboke land, which is situated approximately 70 meters South-East of the
National Highway 948A STRR road and 220 meters North-East of the quarry (SEIAA - File No.

12040).

I am a permanent resident at the above-mentioned address. In the online (E-Tender) auction held

for the grant of ordinary stone quarrying permission in 1.50.00 Hectares of Government Poramboke land in

Survey No. 359 (Part), Hosur Village, Denkanikottai Taluk, Krishnagiri District, I was allotted the site for

the highest bid amount of Rs. 1,61,37,308/-. After I paid the full auction amount, a 10-year lease right was
granted on 27.02.2025. Subsequently, the Mining Plan Approval Letter and 500m Radius Cluster Letter

were issued on 04.04.2025. When an application was submitted to the Tamil Nadu State Environmental

Impact Assessment Authority (SEIAA) on 09.04.2025 for Environmental Clearance (EC), my application

File...



32
-

Approved for filing as No. 12040, and during the SEAC expert committee review on 13.05.2025,

(). From kml view, the National Highway is located 70m distance (approx.) from the

proposed project sit and quart located at an elevation 8m from the highway level.

(ii). At a distance of only 70 meters, and elevation of about 8m, there is substantial risk

that fly rock during blasting operation could reach the highway, potentially causing:

a. Physical harm to vehicles and commuters,
b.  Physical damage to the road infrastructure.
c. Legal liabilities for the project developers

d. Temporary or permanent disruptions to traffic flow.
This risk is unacceptable for an infrastructure element as vital as a highway.
Committee Recommendation :

Hence, SEAC, after detailed discussion decided not to recommend the grant of Terms of
Reference (TOR) for the above said reasons. Hence, the committee decided to close and record the
file, and accordingly, the application for ordinary stone quarry permission was rejected.
Subsequently, on 06.06.2025, the SEIAA-2 Authority noted that as per TNMMC Rules, 1959, a
safety distance of 50m is to provided from any public roads. However, it was observed from
SEAC minutes that the proposed site is at a distance of 70m from the road/highway. Hence, the
Authority decided to refer back the proposal to SEAC-1 for reconsideration for the above
mentioned reasons, and when it was reconsidered in the presence of the same expert committee on
30.06.2025, the Committee's decision :

(). The fly rocks ejected during blastin can travel distances well beyond 100m under
certain geological and operational conditions, especially in the absence of adequate
natural and artificial barriers. Moreover, this proposed quarry is fresh on a virgin

hillock of elevated terrain.

(ii). Even if the TNMMC Rules, 1959 permits a safety distance of 50m from any public
roads, this individual proposal can still be exempted considering the safety of the
public passing thought the National Highway.
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(iii).  The proposed site lies only 70m (approx.) from the NH and blasting operations pose a
well-documented risk of fly rock up to or beyond 400m as per DGMS Circular No.2 of
2003.

(iv).  Given the inherent risks associated with blasting operations, particularly the potential of
fly rock to travel unpredictable distance beyond the blast zone, this proximity poses as

significant safety hazard.

Hence, in the interest of public safety and risk to life against fly rocks during blasting, the
committee decided to re-iterate the earlier decision of not recommending this proposal for grant of

Terms of Reference.

In view of the above, the 855th Authority, after detailed discussions, also decided to reject
the proposal. Hence, the Authority decided to close and record the file as rejected. The rejection
based on the assumption that the road work is not fully completed and the quarry work has not

started, citing the above reasons, has caused great shock and mental agony.

To grant permission for an ordinary stone quarry on government land, based on the
circular of the District Collector (Tamil Nadu Minor Mineral Concession Rules 1959), in
Krishnagiri District, Denkanikottai Taluk, Hosur Village, Survey No. 359 (Part), measuring
1.50.00 hectares, the relevant Village Administrative Officer, Kelamangalam Revenue Inspector,
Denkanikottai Deputy Tahsildar, Denkanikottai Tahsildar, Hosur Sub-Collector, and Krishnagiri
District Forest Wildlife Warden, for Survey No. 359 (Part) measuring 1.50.00 hectares, conducted
a field inspection and submitted a report to the Krishnagiri District Collector stating that there is
no objection to conducting an ordinary stone quarry. Subsequently, a committee comprising the
Regional Joint Director of Geology and Mining, Villupuram Region; Deputy Director of Geology
and Mining, Krishnagiri; Deputy Director of Geology and Mining, Dharmapuri; Assistant
Geologist O/o Assistant Director of Geology and Mining, Thiruvallur; Assistant Director of
Geology and Mining, Tirunelveli; Assistant Geologist O/o Assistant Director of Geology and
Mining, Krishnagiri; and Assistant Director of Geology and Mining, Krishnagiri, conducted a field
inspection of the said land, performed an assessment, and recommended granting permission for

the stone quarry.
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The District Collector issued an order under the Tamil Nadu Minor Mineral Concession Rules, 1959, as
informed by the Revenue Divisional Officer, Kulithalai, on 16.11.2024, regarding an application
submitted by the petitioner. In the order, it is stated that in the survey number mentioned as 359 (Part),
located in Keerankudi Village, Thogamalai Taluk, Karur District, an e-tender was conducted for
quarrying rough stone. The highest bid amount was Rs. 1,61,37,308/-, and the successful bidder was
confirmed on 27.02.2025. Subsequently, Mining Plan Approval Letter and 500m Radius Cluster Letter
were issued on 04.04.2025 and 09.04.2025, respectively. Since the area is near the eastern side of the
soil road, the quarry operation was objected to by the residents of the surrounding villages, and the

matter reached the government.

1). Based on the petition filed by the above-mentioned residents, the Department examined the
matter and found that the quarry site in Survey No. 220/1 (Part-1), measuring 3.00.00 hectares,
situated at Keeranur Village, Kulithalai Taluk, lies on the western side of the 948A STRR alignment, at
a distance of 90 meters from the road. The proposal had already obtained TOR approval on 22.06.2023,

and Environmental Clearance (EC) was not yet issued by SEIAA.

2). Based on the petition filed by the same residents, another quarry site in Survey No. 220/1 (Part-IIl),
measuring 3.00.00 hectares, situated at Keeranur Village, Kulithalai Taluk, is located on the western
side of the 948A STRR alignment, at a distance of 210 meters from the road. This proposal had also

received TOR approval on 22.06.2023, and Environmental Clearance (EC) was not yet issued by SEIAA.

3). In the quarry site in Survey No. 381 (Part-1), measuring 1.30.00 hectares, located at Keerankudi
Village, Kulithalai Taluk, the site lies on the eastern side of the 948A STRR alignment, at a distance of
60 meters from the road. Environmental Clearance (EC) was issued on 15.05.2024, and later, on
28.10.2024, a 10-year lease agreement was executed. Subsequently, on 02.12.2024, in connection with

the quarry lease, the State Appellate Authority made the order.

4). In the quarry site in Survey No. 381 (Part-2), measuring 1.50.00 hectares, located at Keerankudi
Village, Kulithalai Taluk, the site lies on the eastern side of the 948A STRR alignment, at a distance of
120 meters from the road. Environmental Clearance (EC) was issued on 03.04.2025. However, by order
dated 16.07.2025, the quarry lease was revoked, and the Environmental Clearance granted by SEIAA

was quashed by the Hon’ble High Court, Madras Bench.

5). In the quarry site in Survey No. 220/1 (Part-2), measuring 3.00.00 hectares, situated at Keeranur
Village, Kulithalai Taluk, the site lies on the western side of the 948A STRR alighment, at a distance of
180 meters from the road. Environmental Clearance (EC) was issued on 05.08.2024. However, the lease

was objected to by the local residents, and the Tamil Nadu Minor Mineral Concession Rules, 1959,
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under the rule relating to quarry operations in any public road within 50 meters, the quarry lease was

revoked by the authority, and the environmental clearance was cancelled.

6). In the quarry site in Survey No. 220/1 (Part-4), measuring 3.00.00 hectares, located at Keeranur
Village, Kulithalai Taluk, the site lies on the western side of the 948A STRR alighment, at a distance of
350 meters from the road. Environmental Clearance (EC) was issued on 10.01.2024 and later, on
20.05.2024, a 10-year quarry lease was granted. Subsequently, the quarry lease was cancelled by the

authority.

In the above, the quarry site located on the western side of the 948A STRR alignment, in a distance of
70 meters from the road, was considered a public road for the purpose of the Tamil Nadu Minor
Mineral Concession Rules, 1959, under the general interpretation of “Any Public Road” within 50

meters. Based on this, the quarry lease and the environmental clearance were both cancelled.

Further, the 948A STRR alignment in Keeranur Village, Kulithalai Taluk, Karur District, was first
determined under the Phase-Ill road project for a length of 35 km, and on 10.02.2022, the work was

awarded to Montecarlo Belakondapalli Highway (P) Ltd. for the road widening project.

From there, the road development phases were carried out as follows: Phase-I (79 km), Phase-ll
(65.250 km), and the remaining road sections. The Phase-ll road alignment of the 948A STRR passes
near the National Park area on the eastern side of the road. Therefore, quarry operations were not

permitted in that stretch.

Accordingly, the quarry site situated on the western side of the 948A STRR alignment was treated as
falling within the road-protection zone, and the quarry operation was objected to by the public. It was
also stated that the quarry site located on the eastern side, at a distance of 70 meters from the road,

is not covered by the restriction under the Environmental Clearance issued earlier.
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Hwd). smor’d, M.Sc., M.Phill.,

Qurgl Ho0 aysiusT / gefl oL augyaumi
ggusymlﬂt_su'r '(]f,].h'l') Criras o_gaumerir,

SI(HET QUSYTLD HTDUIOT &6,

20/1, Sly&meg mai,

26ug) Eymerd, Sevreynit,

GComraaflaGam me Grn@), e

{b.&. stewi: 498/2025 (L3)

Gt

S oot &6/Cu. Gamsilger,
a.s16m1. 374, angmriulig,

Qs g, dlymotb,

usTaTL g6t el 9)6he s,
mevsutbuaT el e Lih,

ginoyfl wran_ L - 635 803,
Glg6v: 9626256006.

prer:  06.2025

Qurer: & iy o Amuwés’ b 2005 Ofley 6(1)-aT &) So6u0 MIEISS
Gamfl wgy wrsit: 21.05.2025.

Camilw adlsugid

ug!oi}

Goflu QrOEhemme eewr. 948 6 STRR
greme  SETLsT  wrflusdad  QmEs
silpET® wrfloun, CoaraaflsEGar L
ulLY, @G&GT el auflurs sTpTL&ST
urileg srmeaulls @ememrsEn umnilésrs
greney uswll Qs GLeLT sT@SgI6eTer

K.M. 142-086 (9560

K.M. 178-869 ausmr

M/s. Montecarlo, Belakondapalli Highway
Private Limited,

Thorapalli Agraharam Post, Hosur Taluk,
Pin - 635 109.

fnasrsdler  Guur, wsafl GNss
ATSMS SSHANTS QUNRISRILD.

K.M. 134-942 (p&&0
K.M. 142-086 eusmiy
QuerTLiT @eTenid (Pipe] Qalwiiue alsimev.

™M

Soew  GinprsheriTonsybivoti:  S486  SIKK
greme  SpTLsT  wifesdd  Qomhg
NG pETEH Lomfleutd,
Caaranfl&CariamL alLd, @G&T L
auflure siprLer wriled  sraeaulls
ElamemréGlh usil&sTs smame sl Gauw
QuertLit el Bleitem G&d) slleurSemasuin,
Cosflu Qn@ehememe eemr. 94857 STRR
sroon el Yessiu Goswnpw Ggd
T SMSUWILD SSEUMTESH QULPRIGALD.

K.M. 142-086 (1560
K.M. 179-969 susmiy } QLarLit Gl
10.02.2022

gmene ueantl (PypssiuL Causmngw Csl
Hlirsronuilé stuL alshsmev.

GCaélu Cr@eherme eemr. 948 6 STRR
s SETLET  wifngdd @mhs
shlper®  wrfon, GCaareaflaGaT mL
QLLLD, @ET el eanflurs &iTETLE&T
wrflevs ermaulls) @amamaEh umiléaTs
sTmGEHTS CaaraalsCaTimL L,
@T L ugdsedid Ha a@iy e

(WieSSUIUL (RETATET  FTRTM AA@ T AR &

SEUVTE QUYEISHAILD

Bl  e@iy usfl Qergd  PUSDLWTS

(WigS&0ULETlsOme.
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English Translation

This is a Tamil RTI (Right to Information) response letter from the Public Information
Officer regarding queries on National Highway No. 948A STRR road project connecting
Karnataka and Tamil Nadu via Thengkanikottai and Hosur taluks.

Sender Details

From:

Mrs. Kamatchi, M.Sc., M.Phil.,

Public Information Officer / Personal Assistant to the Special District Revenue Officer (NH),
Arul Vajram Complex,

20/1, Prakash Nagar,

2nd Cross, Thinnur,

Thengkanikottai Road, Hosur.

Recipient Details

To:

Mr. Murugan S/o Govindan,
S. No. 374, Chandarpatti,
Nekundi Village,

Pandalam Post,

Nallampalli Block,
Krishnagiri - 635 803,
Phone: 9626256006.

Reference and Date
Ref No: 498/2025 (L3)
Date: 06.2025

Subject: Providing information under Section 6(1) of the Right to Information Act 2005 in
response to application dated 21.05.2025.

Response Table 1

Serial
No. Requested Details Response
From K.M. 142-086 to K.M. 179-
Details of the company name and address that 969: M/s. Montecarlo,
has taken the tender for road works for National | Belakondapalli Highway Private
Highway No. 948A STRR road from Limited, Thorapalli Agraharam
Karnataka state through Tamil Nadu state, Post, Hosur Taluk, Pin-635 109.
Thengkanikottai taluk, Hosur taluk to connect From K.M. 134-942 to K. M. 142-
1 with Karnataka state road. 086, tender not yet finalized.

Date on which tender was issued for road
works for National Highway No. 948A STRR From K.M. 142-086 to K.M. 179-
road from Karnataka state through Tamil Nadu | 969, tender date 10.02.2022; date
state, Thengkanikottai taluk, Hosur taluk to for road work completion not yet
2 connect with Karnataka state road, and the date | determined.
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Serial

No. Requested Details Response

by which National Highway No. 948A STRR
road work should be completed.

Whether land acquisition work has been
completed in Thengkanikottai taluk and Hosur
taluk areas for the road works of National
Highway No. 948A STRR road from
Karnataka state through Tamil Nadu state,
Thengkanikottai taluk, Hosur taluk to connect
3 with Karnataka state road. completed.

Land acquisition work not yet fully

|Response Table 2

Serial

No. Requested Details Response

Serial No. Requested Details Response
Whether toll-free usage is provided without toll charges
to landowners whose private patta land has been
acquired for road works on National Highway No. Files related to
948A STRR road from Karnataka state through Tamil this matter are
Nadu state, Thengkanikottai taluk, Hosur taluk to not maintained

4 connect with Karnataka state road. in this office.
Whether access roads are being constructed for the Access roads
entire National Highway No. 948A STRR road from have been
Karnataka state through Tamil Nadu state, constructed in
Thengkanikottai taluk, Hosur taluk to connect with necessary

5 Karnataka state road. places.

Signature

16.6.25

Public Information Officer /
Personal Assistant to the Special District Revenue Officer (NH)
948A, STRR, Hosur.
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WA WSS TAATT STierehoT
National Highways Authority of India
(g yREsd 3R Temel g3re)

(Mipni\stry of Boad Trapspgrt & Highways)
qRITSHT SHIAFI $ohls - STe@ (TEFNEd)

Project Implementation Unit - Bengaluru (Expressway) e
#84/11, ITEee B9 U, H, ST - 560 060.
NHA;/PlU-BNG(EXP’?P&%P%E}?B?U}J‘“%";f\”ad' e e e 25.06.2025
To
Shri Raja S

Gopanapalli ,Grace Royal Homes,
Krishnagiri District

Hosur Taluk,

Tamilnadu, Pin:635110

Sub: Reply to the information sought under RTI Act, 2005 - Reg

Ref: Your online RTI application no. NHAIN/R/E/25/03742 dated 13.06.2025 received in
this office on 24.06.2025

Sir,

This has reference to your RTI application no. NHAIN/R/E/25/03742 dated 13.06.2025
received in this office on 24.06.2025 wherein certain information sought under RTI Act, 2005.

Accordingly, the information pertaining to PIU, Bangalore (Expressway) is given as

under:

S.. [ Information requested Reply

No.

1 lam Requesting Details for Construction | The tender and land acquisition is under
of STRR 948A Phase-1 | process with respect to “Construction of
Obalapura(Nelamangala ~ Taluk)  to | STRR, NH948A, Obalapura (Nelamangala
Kunigal(Ramanagar Taluk),Which | Taluk) to Kunagal (Ramanagara Taluk) from

Company Tender Taken if Tender Not | km 0.000 to km 79.000 (Design) Phase -l in

given what is the Resaon for that and
Land acquisition process completed or
not (if completed mention it in
percentage)

Also Details for Construction of STRR
948A Phase-2 Ramanagara  to
Belagondapalli/S.mudagondapalli
(Krishnagiri  District ,Tamilnadu),Via
Bannerghatta  National  Park,Which
Company Tender Taken if Tender Not
given what is the Resaon for Delay and
Land acquisition process completed or
not (if Completed result mention in
percentage)

Karnataka on HAM [Project Length - 79.000
km]” and “Construction of STRR, NH948A,
Kunagal (Ramanagara Taluk) to S.
Mudugadapalli (Hosur Taluk)from km 79.000
to km 144.250/144.000 (Design) Phase -II in
Karnataka &Tamil Nadu on HAM [Project
length -65.250km]”.

ot e : -5 S 6, HEeR 10, ge, W R - 110075 GRS : 91-1125074100 /25074200 FATSE « http://www.nhai.gov.in

Corporate Office : G-5 & 6, Sector - 10, Dwarka, New Delhi - 110 075. Phone : 91-1125074100 [/ 25074200 Website : http://www.nhai.gov.in

L ————————————————— e —
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If you are not satisfied with the information provided, you may go for appeal before
the First Appellate Authority within 30 days from the date of receipt of this letter, whose
address is given below for your reference.

The Regional Officer,

Regional Office - Bangalore,
National Highways Authority of India,
Sy.No.13, Km 14, Bangalore - Tumkur Road
NH4,Beside Nagasandra Metro station,
Bangalore - 560073

Yours sincerely,

Sl s,

(D.Archana) )
GM(T) & Project Director

Lo

£
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AT TS TAHTT TTFART0T
National Highways Authority of India
(T ufitass 3T y=mm =)
(Miﬁni\stry of Ifloacl Transport & Highways)
AT HEEEA ST — e (THSEE)
Project Implementation Unit - Bengaluru (Expressway)

#84/11, IEeel B4 g, S, e - 560 060.

# 84/11, Uttarahalli Main Road, Kengeri, Bengaluru - 560 060.
NHAI/PIU-BNG(EXP)/RTI-PIO/2025/ A L& 18.06.2025
To
Shri Raja S

Gopanapalli,Hosur Taluk ,
Krishnagiri District , 635100
Mobile No: 9952464994

Sub: Reply to the information sought under RTI Act, 2005 - Reg

Ref: Your online RTI application no. NHAIN/R/E/25/03368 dated 28.05.2025 received
in this office on 09.06.2025

Sir,
This has reference to your RTI application no. NHAIN/R/E/25/03368 dated 28.05.2025
received in this office on 09.06.2025 wherein certain information sought under RTI Act, 2005.

Accordingly, the information pertaining to PIU, Bangalore (Expressway) is given as

e e e B

[ Sl.No Information requested Reply

Ny T e nts Cannot Be
1 | am requesting for tender taken company | The information/documents cannot be

details & full work order details(total | provided, since the project is under
km,tender release date and project | DPR stage. Moreover, as per Hon’ble
completion deadline date )for Bangalore - Madurai Bench of Madras High Court
hosur satellite outer ring road 948a. Also | order dated 09.07.2021, passed in
service road availability or not and land | W.P(MD) Nos.14645, 15631, 15632 &
owners will get any benefit for toll free | 15644 of 2016, NHAI should not be
services and land acquisition process providing any information to anyone

completed or not till date. under RT! Act, till the DPR is finalized
and approved by the Central
Government.

If you are not satisfied with the information provided, you may g0 for appeal before
the First Appellate Authority within 30 days from the date of receipt of this letter, whose
address is given below for your reference.

The Regional Officer,

Regional Office - Bangalore,
National Highways Authority of India,
Sy.No.13, Km 14, Bangalore - Tumkur Road
NH4,Beside Nagasandra Metro station,
Bangalore - 560073

(D.Archana) %6

GM(T) & Project Director

T T : Sh-5 3 6, W 10, T, it fgt - 110075 LA 91-1125074100 /25074200 F=@Tse : http://www.nhai.govin
Corporate Office : G-5 &6, sector - 10, Dwarka, New Dethi - 110 075. Phone ; 91-1125074100 / 25074200 Website : http://www.nhai.gov.in
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THIRU. A.R. RAHUL NADH, L.A.§ STATE LEVEL ENVIRONMENT

MEMBER SECRETARY IMPACT ASSESSMENT
AUTHORITY-TAMILNADU
METROS (CMRL), 9t Floor,

No0.327, Anna Salai,
Nandanam,
Chennai - 600 035.

Letter No. SEIAA-TN/F.No.12040/2025 dated: 20.08.2025.

To
Thiru.S.Raja,
M/s. Siddeshwara Enterprises,
Grace Royal Homes,
Gobanapalli Post & Village,
Hosur Taluk,
Krishnagiri District-635110
Sir,

Sub: SEIAA-TN - Proposcd Rough Stonc Quarry over an extent of 1.50.0
Ha in S.F. No. 359 (Part), Hosapuram Village, Denkanikottai Taluk,
Krishnagiri District, Tamil Nadu by Thiru. S. Raja - under 1(a) Mining
projects of the schedule of the EIA Notification, 2006 as amended —
Proposal rejected - Request to reconsider -Regarding.

Ref:

1. Online  Proposal No. SIA/TN/MIN/533272/2025 Dated
08.04.2025

N

. Application for Terms of Reference Dated: 09.04.2025

3. Minutes of the 564 meeting of SEAC held on 13.05.2025

4. Minutes of the 836%™ mecting of SKEIAA held on 06.06.2025 &
11.06.2025

S. Minutes of the 5831 meeting of SEAC held on 30.06.2025

6. Minutes of the 855" meecting of SEIAA held on 18.07.2025
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7. Rejection letter issued vide TOR Identification  No.
TO25B0108TN5400290N, Dated: 24.07.2025.

8. Representation for reconsideration dated. 29.07.2025.

9. Minutes of the 869t mceting of SEIAA held on 11.08.2025
I invite your kind attention to the reference cited above, wherein you have
submitted an application secking Terms of Reference for the Proposed Rough
Stone Quarry over an cxtent of 1.50.0 Ha in S.F. No. 359 (Part), Hosapuram
Village, Denkanikottai Taluk, Krishnagiri District, Tamil Nadu by Thiru. S.
Raja - under 1(a) Mining projects of the schedule of the EIA Notification, 2006

as amended.

Your proposal was examined by SEAC & SEIAA vide references 314 to 6t cited

and was rejected for the rcasons stated in the rejection letter issued vide

ref.7th cited.

Subsequently, you have submitted a request to reconsider your proposal,

vide ref. 8t cited.
The request was placed in the 869t Authority mecting held on 11.08.2025.

After detailed discussions the Authority decided to reject the

reconsideration request for the same reasons quoted carlicr.

This is for information. | //

SEIAA-TN
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BEFORE THE HON’BLE

NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Appeal No. 42 of 2025 (SZ)

Thiru. S. Raja,

S/o. P. Siddappa,

M/s. Siddeshwara Enterprises,

Grace Royal Homes,

No.45/3, Gobanapalli post and village,

Hosur taluk,

Krishnagiri District 629 002

Ph. 90424 04030

Email: yashwanthrajan.adv@gmail.com

...Appellant

Vs

State Level Environment Impact Assessment
Authority (SEIAA),

Rep. by its Member Secretary,
And Another

...Respondent

COUNTER AFFIDAVIT OF 1 RESPONDENT

COUNSEL FOR 1% RESPONDENTS

S. SAI SATHYAJITH
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